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ORAL .ORDER (PER HON'BLE SHRI B,.S.JAI ‘PMSH“I_‘,

HeerQ.Hr;P
applicant and l‘-’it'..‘t‘l'R-.Deva‘u:a;].-
2. The applic nt was initially appointed
Assistant in 1968. TLe Superintendent of Post Of
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|
, Subramanyam, learned ceunsel fer the

1earned counsel fon

as Postal

s MEMBER (JDDL.)

the respencents.

fices, Hurnbol

vide meme No.Inv/F?-l 93=6 dt. 12- 3-93 issued a memo of charges

under Rule 16 of the'

that the applicant while working as Sub-AccountsIPostal Ass]

- T ‘Pest -

t Headépffice. Kurnool

of the Postmaster, Fu

(CCA) Rules, 1965 (Annexure-zl alleging

s

on 23-12-1991 did net bring te the r

atant

eotice

balaoce by the Sub-Fostmaster, Dhone. LSG s O. Daily Accoun

23 12-1991.

It is further alleged thht the applicant could

rnool reglrding the retentiTn of excess cash

dated

have

avoided the poasizility of temporary miaappropriationﬁthe SLb-Post

Master, Dhone had ta

of the Postmaster, Ktrnool.

,.3-
2§-09-94 (Annexure-s) He alse invited s reference te the de‘

-
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mhe applicant submitted his representftion datea

en the prompt action te briTg it tofthc
’

>isien

of the Bangalere Bench of this Tribunal in the case of Srinlvasarao

Director of Pest

.1"’ AP L L )
ATLT (ca'r) 495) .

QL The Superi

-

proceedings No.INV/F‘

a.d‘"‘

Vs.

- T

recovery of Rs, 8,000/
instalments @ % 320/

R e s 1 e Y,

g

.'.Lf" ; whae L

b

1 Services. Bangalore reported in 1988

M

Lntendent of Post Officee, Kurnool vide
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o o] - ot ,,.4' 3

F-1/93/6 dt ?-12-1094 (Annexure-l) erdered

(Zl;

his

L

3 notice '

= frem the salary of the applicant in 25 menthly



{Annexure=8) ,

5. The ébpiic
of re=covery of B.BODC
te t?e
dispesed ,ff.

6. It is qubn

ccs(cca) Rules far seeking stay ef the recevery

during the pendency ef the appeal. H

7. Hence he }
recevery of Rs. 80007/~
7=12-94 (Annexure-i)
8.

net necessary fer ps

A reply haq been filed by the respondents

-3-
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‘ . L '
ant. submitted his appeal against the o

/- vide memerandum of appeal dt.

réspendent No.}r The appea; is yet te

i
v

RS
itted that there is ne previsien in th

1as filed this 6& praying f#

_ | |
a$ per memerandum Ne,Inv/F7
£i1l the dispoal ef the aplLeal by the

It 1

te ge inte the reply at this juncture

F

since the appedal is pending befere ?}1 fer adjudncatien.
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e

Hence,

(a) The representatioen e%jthe applica

(Annexure=-8} shéulb'be dispesed of within 2 menths frem ‘the

of receipt of a.C0§Y

(b) Til? such time the aépeal is dispesed ef rec

1f any te be made frem the salary for the menth [#f December

the fellewing directiens are g

I8
jiveni=

nt dated 17

of this 9rder{f

17-01;

eof the ameur

r stay ef t!

-1/93/6 date

der
95

be

~1-95

date

overy

1997

and enwards sheuld be quspended t111|the disposai ef the appeal.

10.

erder as te costs,

With rheidbove directians the CA is d

i sposed ef.
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1. The Director of Pestdl Services, - ' |
A.P.Seutharn Regian,-ﬂehoknagar.*-"] : o
Kurneol, 1 N I

2, The SUDarzntend.nt of Past Dfricss.‘ S o ! o S

. ’ : S

Kurneol Division, Kurmescl. - - [ , e

vahmanyaﬁ, avaCata,CAT Hydérhbad. - 1.?5

. L
3, One cepy to Mr.D.Subl

4. One cepy to Mr.N.R. Davraj,Sr.CGSE car Hydarabad4

5S¢ One copy te HBSJP m(J),CAT Hydarabad. _ l
o [

‘6o One: cepy te D.R{A), c T Hyderﬂbad. |
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TYPED BY . CHECKED BY
APPROVZD 3Y

CCMPARED =y

IN THE CENTRAL AIMINT TRATIVE TRIBUNAL

i3
HYDERA 31D

(THI HO' LT SHRT R.RANGARAIAN ¢ M(a)

AND

THE HDN'BLEASHRI B.SWIAT DARAMISHUWAR

Mm (3)

| Dated; ?26//!/5?

ORDER/JUDGMENT

MA/RWA/C A D,

. ©in
0.h.no, 113 /l? 5

ANmitted and Interim Directions
Isxued, ' .

flloXNad
Disposed of With Directions

Dy

missecd
DisMssed as Withdrawn

Dismidsad FPor Default
OrderedYRe jectead

No order\es to costs,

YLKR o 1 Court
- Sy mvf%afﬁrmw |
' . Jenwa! Adminis®Mve Tribunal

H.

SO DESPATCH
16 DEC 1997 W

*-wrwrg ryradis
L ™™

AT PTANYeI

{

\‘.






